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Heard shri P,K,Padhi, learned counsel for the
Applicant and shri anup Kumar 30s2, learned {Sinj_r,-x:
s+andina cCounsel agpearing for the Respondents and

this Original Application, the applicant

notification

has prayed for cuashing thg/Erder at Annexu re-2, i.e.
the 4th Notification ,His second prayer is focr a
direction to the Respondents O finalise the
selection pn pursuance of Annexu re-1 i.,e, the
3rd Notification, Respondents have filed counter
cpposing the p r:é;ez: of 'applicant, Resg® NO rejoinder
as peen filed. Respondents in their counter ave
1anorately explained why it was necessa to lssue
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!!GISTRAR has no objection to this but he suomits thatc the

Fas not yet been finalised .In view of this, we
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The r-QQO,n‘D‘G) wles taking into account the candidature :
$Y 5 /QWV&# i "0”0 Le:./li(’fi y1 e candidates who have appl ied including that
Mot ﬂ‘f@’ﬁl Jf the acplicant who have applied in response to the
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